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Per Ashok Jindal : 
  

 The appellant is in appeal against the impugned order wherein 

the refund claim has been rejected for want of documents.  

 

2.  None appeared on behalf of the appellant nor any 

adjournment request have been received.  Record has been perused.  

Therefore, the appeal is taken up for disposal. 

 

3. On perusal of the record, I find that the sole ground of 

dismissal of the refund claim is that the appellant has not produced 

relevant documents.  But it is also on fact of record the appellant 

sought time to file relevant documents as these documents are 
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required to be collected from various branches of the appellant but 

the said request has been turned down on the ground that the 

matter is going to be time barred.  Therefore, the refund claim was 

rejected.  As there is no time limit prescribed under the statute 

unless a specific order is issued to that effect for time barring the 

adjudication proceedings.  As it has been requested by the appellant 

to grant time to file relevant documents, in that circumstances, it 

would in the interest of justice to set aside the impugned order and 

remand back the matter to the adjudicating authority to grant time 

to the appellant to file required documents in support of their refund 

claim.  Therefore, the impugned order is set aside and the matter is 

remanded back to the adjudicating authority to grant time for three 

months to file the required documents to the appellant and 

thereafter the adjudicating authority shall issue a notice of hearing 

to the appellant and thereafter shall consider the refund claim filed 

by the appellant on its own merit.  It is pertinent to mention that the 

appellant shall not claim interest for the intervening period of 

default for non-submission of the documents. 

4. Appeal is disposed of by way of remand. 

  (Dictated & pronounced in open Court) 

 
 

(Ashok Jindal) 
Member (Judicial) 
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